45

BFFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 669 OF 2025

IN THE MATTER OF:
ABHAY SHARMA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS.  ...RESPONDENT(S)
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A true copy of the letter dated 24.03.2026
3. ANNEXURE-2 5
A true copy of the letter dated 16.04.2026
4. ANNEXURE-3 6-9
A true copy of the Joint Committee Report
5. ANNEXURE-4 10-11
A true copy of the show cause notice dated
25.09.2025
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24.02.2026
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/17>
STHAVI ASTHANA
ADVOCATE FOR RESPONDENT NO. 6,
C-9, SECTOR 50, NOIDA,
UTTAR PRADESH-201303
(M): 9711116034

(E): STHAVIASTHANA @GMAIL.COM
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

— ORIGINAL APPLICATION NO. 669 OF 2025

NOTARIAL

™~

THE MATTER OF:

“'ABHAY SHARMA ...APPLICANT
s VERSUS

Nt
STATE OF UTTAR PRADESH & ORS.  ...RESPONDENT(S)

RESPONSE AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO. 6, CHAIRPERSON, TTZ POLLUTION (PREVENTION AND
CONTROL) AUTHORITY IN COMPLIANCE WITH THE
ORDER DATED 11.03.2026 IN THE CAPTIONED MATTER

[ Nagendra Pratap, aged about 59 years, S/o Shri Darshan Singh Yadav,
currently posted as -Commissioner, Agra Division, Office of the
Commissioner, Agra Division, Agra do hereby solemnly affirm and state

on oath as under:

L That I am the Chairperson of Taj Trapezium Zone Pollution
(Prevention and Control) Authority in the captioned matter. I am
well conversant with the facts and circumstances of the case and as
such am competent to swear the present affidavit.

2. That the present O.A. relates to grievances regarding illegal

operation of two Hot Mix Plants by Khushi Infotech at Gata no.

1068/2 and G.G. Infotech at Gata no. 960 at village Veerai, Tehsil

g}?eragadh, District Agra falling under TTZ area in violation
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~ 4. That in pursuance of the directions of this Hon’ble Tribunal, a letter
dated 24.03.2026 was sent by the answering Respondent to the
Regional Officer, UPPCB, Agra.
A true copy of the letter dated 24.03.2026 is annexed hereto and
marked as Annexure No. 1.

3. That in response to the same, letter dated 16.04.2026 was received
from the UPPCB.

A true copy of the letter dated 16.04.2026 is annexed hereto and
marked as Annexure No. 2.

6. That as per the information provided by the UPPCB, the Joint
Committee comprising of representatives of the CPCB, UPPCB
and the DM, Agra had inspected the hot mix plants in question on
24.02.2026 in the presence of representatives of the said plants.

A true copy of the Joint Committee Report is annexed hereto and
marked as Annexure No. 3.

% That contrary to the allegation regarding two hot mix plants as per
the O.A., the Joint Committee found only one hot mix plant during
inspection, carrying out industrial activity in the name of M/s G.G.
Infratech India Pvt. Ltd. at Gata No. 960, Village Veerai, Tehsil
Kheragarh, District Agra. The adjoining land parcel was in the
name of M/s Khushi Infotech LLP. The said plant was found to be
non- operational during inspection, and it was informed by the plant
representative that the same had been non- operational for the past
two years.

é.\bw That in this regard a show cause notice dated 25.09.2025 had been

issued to the unit by the UPPCB. In pursuance thereof, a closure
AV
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A true copy of the show cause notice dated 25.09.2025 is annexed
hereto and marked as Annexure No. 4.

A true copy of the closure order dated 23.02.2026 is annexed hereto
and marked as Annexure No. 5.

That the compliance report dated 24.02.2026 signed by the
members of the Joint Committee indicates that the mixer drum and
four bin feeder found at the site were sealed by the Joint Committee
during the inspection.

A true copy of the compliance report dated 24.02.2026 is annexed
hereto and marked as Annexure No. 6.

That the present response is submitted submitted before this

Hon’ble Tribunal for its kind perusal and necessary cqngjderation.

DEPONENT

VERIFICATION

Verified at AS1A¥Y, ... on this 2% day of _APA. , 2026 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed\therefrom.
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Annexure No. 1
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gy ¥ uiRa e A6 11.03.2026 (SRR W) &1 | 8w o, s Gaa siw famrag
Jgyd -
L TP 4. In view of the facts and circumstances of the case, we consider presence of Taz
Trapezium Zone Authority through its Chairman to be essential for just and proper adjudication
of the substantial environmental questions involved in the case. Accordingly, Taz Trapezium

Zone Authority through its Chairman is impleaded as respondent no. 6.

5. The Registry is directed to amend memo of parties to the application and issue notice to
respondent no. 6 requiring it to file its reply/ response within one month.

6. Learned Counsels for respondents no. 1 and 2, respondent no. 3 and respondents no. 4 and 5
respectively seek one month’s time for filing of their replies/responses.

7. The same may be filed accordingly within one month.

8. List on 27.04.2026 for further hearing.” 4

Swerg g © 5 AoafdeRe @rT giRa Tad oY H 3rad AEIe, Slodlosts0 Wit
amaﬁuﬁaﬁim—emﬁg& TF HIE B A<} WO IS axA B PRy A W ¥ ww
oo # GAar oY omTel fAf 27.04.2026 fua B, e qd wfrardY wHo—6 o AR ¥ S
TR FRTAT ST ATESD 8 |

3 smadl (AR far Sien @ f geRe @) wEwn U9 SHge|ar B giend @ g,
TETa eogo ¥ wiardy Wo—e (3remer wargw, 10090 WHRY, ITRT) B AR ¥ yfueu—u
HoamyRer # FeifRa srTell gAarg & Iad fafy 9 gd sifrar! w9 & <iRew #wmT giifed ¥ |
TR HOIRHRO F Arewifad HEWQUl Ud WHIEE WP P B, IAUY AYPT HlKT e

%ilml | /f /f/

YT /A -G

3TofdolTo / EolottgonTo
gfafafi—
1. WUSHAIYE / IIE HEILY, Blodlodtso IRV, STRT P 6ER Faeiif |
2. yary fafer, sofdoso, maﬁwzﬁmrﬁégﬁﬁal
m,/,

QUTEY / GeRI—HgT6 &

A




51

Annexure No. 2
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Annexure No. 3

JOINT INSPECTION REPORT IN COMPLIANCE WITH THE HON’BLE NGT ORDER DATED 05.01.2026 IN
THE MATTER OF ABHAY SHARMA Vs. STATE OF U.P. & ORS. (ORIGINAL APPLICATION NO. 669/2025)

1.0 BACKGROUND:
In the matter of Abhay Sharma Vs. State of U.P. & Ors. (Original Application No. 669/2025),
the Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi directed vide order
dated 05.01.2026 as below:

i In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and suggest appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of representatives
of Central Pollution Control Board (CPCB), Uttar Pradesh Pollution Control Board and District
Magistrate, Agra and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest appropriate remedial
action. The State PCB will be the nodal agency for coordination and compliance.

10. Responses by respondents no. 1to 5 and report of the Joint Committee may be filed within
two months.

11. List on 11.03.2026 for further consideration............

2.0 Joint Committee: In compliance of the above NGT ocrder following members have been
nominated in the joint committee by the concerned authorities:

| Sr. Name and designation Department
' No. | :

1. Mr. Vinod Chaudhary, District Administration Agra, U.P.
Sub-Divisional Magistrate-Judicial, (Nominated by DM, Agra)
Kheragarh, Agra

2. Dr. Vipul Kumar Singh, Scientist 'C’' Central Pollution Control Board
Project Office, CPCB, Agra {Nominated by CPCB)

3 Mr. Amit Mishra Uttar Pradesh Pollution Control
Regional Officer, UPPCB, Agra Board

| | {(Nominated hy UPPCB})

1 |
Copy of the said office Letters is appended as Annexure |

3.0 JOINT INSPECTION: In compliance to said order of the Hon'ble NGT dated 05-01-2026, joint
team of officials from CPCB, UPPCB and District Administration, Agra visited the Hot Mix
Plants At Village Veerai, Tehsil Kheragarh, District Agra, UP on 24.02.2026, carried out field

inspection and collected information.

The inspection covered the sites as mentioned in the said order of the Hon'ble NGT dated 05-
01-2026:
s My/s Khushi Infotech (Gata No. 1068/2) Village Veerai, Tehsil Kheragarh, District Agra.
e M/s G.G. infotech (Gata No. 960) Village Veerai, Tehsil Kheragarh, District Agra.

1lPrgea
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Representative of the units M/s Khushi Infotech and M/s G.G. Infotech Mr. Sandeep Mittal
was also present on the site during inspection for assisting joint team hy providing necessary
information.

4.0 General Information: -

Sr.No. Particular : Details
1. Type of Plant 2 Hot Mix Plant (Asphait Drum Mix Plant
| capacity - 60 TPH)
2. Location ; Village Veerai, Tehsil Kheragarh,
District Agra
3. Fuel type i : LPG
4, Area : TTZ (Taj Trapezium Zone)
S Gata No. 1068/2 { M/s Khushi Infotech LLP
6. | Gata No. 960 : M/s G.G. Infratech India Pvt. Ltd.
7. Air Pollution Control : Wet Scrubber
o System o o
8. Co-ordinate of the | :Latitude N 26° 98' 04.34"
Hot Mix Plant -
Location point |  Longitude E77°95 11.67"
(Decimal units}
9. Siting Location : Distance (In meters)
Nearest Petrol Pump - Approx. 160 m
Distance from Village Veerai - Approx. 500 m
Distance from Village Tehra - Approx. 670 m

! ; . National Highway - NH-44 situated towards
I S | southern side

5.0. Finding /Observation made by the Joint committee during site inspection:

1. At the time of inspection, the Hot Mix Plant was not found operational.
Representative of the unit (Mr. sandeep Mittal) informed that the plant has been non-
operational for more than two years.

3. Construction material was found stored within the premises.

The Hot Mix Plant is operated by the electricity supplied by a D.G. Set of 125 K.V.A,,
The D.G. Set was found not equipped with an adequate acoustic enclosure and was
not provided with a chimney of requisite height and no appropriate air pollution
control system was found installed, in violation of the norms prescribed by CPCB.

5. During the course of inspection, the Joint Committee verified the land ownership
details of the Hot Mix Plant premises through available revenue records (Khatauni
ANNEXURE — If). It was found that:

. The industrial activity is being carried out over Gata No. 960 (2.1790 Ha)
recorded in the name of M/s G.G. Infratech India Pvt. Ltd.

« Adjacent land parcel Gata No. 1068/2 (0.4330 Ha) is recorded in the name of
M/s Khushi Infotech LLP.
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« The total land area under use for the Hot Mix Plant premises is approximately
2.6120 Hectare.
* The said land parcels fall within Village Veerai, Tehsil Kheragarh, District Agra
and are situated inside the notified Taj Trapezium Zone (TTZ) area.
* Asper UP Pollution Control Board Headquarters, Lucknow, vide Letter No. H-
33039/C-4/Consent-304/Show Cause Notice/2025 dated 25.09.2025, a Show
Cause Notice was issued against M/s G.G. Infratech, Village-Virai, Tehsil-
Kheragarh, District-Agra under Section 33A of the Air {Prevention and Control
of Pollution) Act, 1981 (as amended), and subsequently, vide Letter No. H-
38316/C-4/Consent-304/Closure Order/2026 dated 23.02.2026, a Closure
Order was issued against the said unit under the same statutory provisions.
Copy of the said Show cause and Closure order Letter’s is appended as
Annexure il
6. During inspection, the Mixer Drum and Four-bin Feeder were sealed by the Joint
Committee in compliance with the Closure Order issued under Section 33A of the Air
{Prevention and Control of Pollution) Act, 1981. Copy of the said proceedings of sealing

are annexed herewith as Annexure—IV.

GPS Photographs taken during inspection dated 24. 02 2026
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6.0 CONCLUSION

¢ The applicant has raised grievances regarding the alleged illegal operation of two Hot
Mix Plants by M/s Khushi Infotech at Gata No. 1068/2 and M/s G.G. Infotech at Gata
No. 960, situated at Village Veerai, Tehsil Kheragarh, District Agra, falling within the
TTZ area in violation of environmental norms; however, during inspection, only one
Hot Mix Plant was found installed at the site.

e The Hot Mix Plant situated at Gata Nos. 960 and 1068/2, Village-Virai, Tehsil—
Kheragarh, District-Agra, falling within the notified TTZ area, was found non-
operational at the time of inspection, and it is observed that UP Pollution Control
Board Headquarters, Lucknow had issued a Show Cause Notice dated 25.09.2025
followed by a Closure Order dated 23.02.2026 under Section 33A of the Air
{Prevention and Control of Pollution) Act, 1981 against M/s G.G. Infratech; in
compliance thereof, the Mixer Drum and Four-bin Feeder were sealed during
inspection, and the unit stands sealed and closed.

Inspection Team:

Sr. Name of Inspecting Designation Signature
No. Officers
1. Mr. Vinod Chaudhary | SDM-Judicial Magistrate,
' Kheragarh, Agra

| &)
2. ! Dr. Vipul Kumar Singh ¢ Scientist 'C’, ”\/"‘\W

. Project office, CPCB, Agra
3. | Mr. Amit Mishra | RO, UPPCB, Agra .
1

|
!
I ol
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Annexure No. 4
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“7. In view of the averments in the application, we conmsider it appropriate to have
response of (1) State of Uttar Pradesh through Principal Secretary, Environment, Forest
and Climate Change, Government of UP.; (2) District Magistrate, Agra; (3) Uttar
Pradesh Pollution Control Board (UPPCB) through Member Secretary; (4) M/s. Khushi
Infotech at Gata no. 1068/2, Village Veerai, Tehsil Kheragadh, District Agra and (5) M/s.
G.G. Infotech at Gata no. 960, Village Veerai, Tehsil Kheragadh, District Agra who are
impleaded as respondents no. 1 to 5. The Registry is directed to prepare and attach memo
of parties to the application.

8. The Registry is directed to issue notice to respondents no. I to 5 along with copy
of the original application and documents attached with the same. ~

9. In view of -the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position and
suggest appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of representatives of Central Pollution Control Board (CPCB), Uttar Pradesh
Pollution Control Board and District Magistrate, Agra and direct the same to meet within
two weeks, undertake visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The State PCB will be the nodal agency "
Jor coordination and compliance. ‘

10. Responses by respondents no. I to 5 and report of the Joint Committee may be
filed within two months.
11. List on 11.03.2026 for further consideration.

12. The applicant may be informed about the next date of hearing fixed and be
asked to join the proceedings physically or through V.C. on that date.”
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pvb ik ¥ L(_D « 9 Inview of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of representatives of Central Poltution
Control Board (CPCB), Uttar Pradesh Poliution Control Board and District Magistrate, Agra and
direct the same to meet within two weeks, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned project proponent, verify

the factual position and suggest appropriate remedial action. The State PCB will be the nodal

3R agency for coordination and compliance.

10. Responses by respondents no. 1 to 5 and report of the Joint Committee may be filed within two
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11. List on 11.03.2026 for further consideration.
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VAKALATNAMA

IN THE COURT OF NATIONAL GREEN TRIBUNAL,

G NEW DELH]
Suit/Misc.Case/Civil Appeal/Execution/ O.A. NO. 669/2025

Fixed for ..................
ABHAY SHARMA
Plantiff/Applicant
e S £¢ Appellant/Decree Holder
T m— VERSUS
00 A A
o STATE OF UP & ORS
Plantift/Applicant

Defendant/Opp.Party /Respondent/Judgment Debtors.
VAKALATNAMA of Plantiff/Defendant/Applicant/Opp.Party/Decree older/Judgment Debtor.

In the case noted above TAJ TRAPEZIUM ZONE (TTZ) AUTHORITY, AGRA Advocate
as senior counsel &/or Sarvsri ...... STHAVIASTHANA ..o,
................................................. Fivavasasiseavaiticssnitiessses s« Advocates as: Counsel
at NEW DELHI.

Is/Are hereby appointed as Counsel to appear plead, and act on behalf of the
undersigned in any manner, he thinks it proper, either himself or through any other Advocate
.and in particular to do the following namely to receive any process of court (including any
notice from any appellant or divisional court ) to file any application , petition or pleadings to
file , produce or receive back any document to withdraw or compromise the proceedings , to
refer any matter to arbitration to deposit or withdraw any money/s to execute any decree or
order, to certify payment and/ or receive and money/s due under such decree or order.

The undersigned shall be bound by all whatsoever may be done in aforesaid
case(including any appeal or revision there from) for and on behalf of the undersigned by any

of the said counsels.

Signature:-......o.ooovene LSl ¥

Name in full:- ............ /7-/,’@001*{02#—_[ .......

Attesting witness

Name in full:- MANISH SAGAR(R.N.M.)

Address: TAJ TRAPEZIUM ZONE (TTZ) AUTHORITY, AGRA

L
Date:- 22/04/2026

Accepted on the strength of the signature of the attesting witness

2 -~
)éa;w\/\
77 €47
Advocate
D/7634/2018

STHAV!I ASTHANA
(Advocate-on-Record)
Supreme Court of India
C-9, Sector-50, Noida
Uttar Pradesh-201303
Mobile : 9711116034 1 9
Email: sthaviasthana@gmail.com


TAJ TRAPEZIUM ZONE (TTZ) AUTHORITY, AGRA

TAJ TRAPEZIUM ZONE (TTZ) AUTHORITY
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